CANLIRAL ADIINISURALIVE URIBUIAL
LUCKNGI] BENCH

LUCKNCHW

Review Anplicaticn No. 793/91
in

O.A. 321 of 19990

Bharosey ' Applic;nt

versus

Director General, Telecom: Reswondent.

Hon. ir. Justice U.C. Srivastata, V.C.
Hon. i.r. A.3. Gorthi, Adm, liemoer.

B P L L - e el T

s

(Hon. ir.Aes3. Gorthi, Adm. rlember)’

In this Reviews Apnlicoticn filed on behalf

of Bharosey who was the apolic-nt in O.A. Ko, 321
of 1990 .the prayer is that our judgment/order

in the said O.A. be reviewed because we did not
have the benefit of examining the original service
records before passing the said judgment. We
were satisfied thet the respondents version that
the date of birth of che applicant, as rpecorded
in the service book was 27.,9.1930 and that the
applic-nt had signed ther=at. I{ wes, therefore,
not necessary for uz to insist on the production
of the service record.‘In a Review Application
there is no scope w0 introdice additional facts
and arguments or to sugjest that we should have

taken a cdifferent view of the matter.There being



Shakeel/

no error, either of fact or of law in our judgment

dated 8.11.91, the Review Application is hereby

dismissed.
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